
  IN THE INCOME TAX APPELLATE TRIBUNAL 
DELHI BENCH ‘B’, NEW DELHI 

 
BEFORE SH. PRADIP KUMAR KEDIA, ACCOUNTANT MEMBER 

AND 
SH. YOGESH KUMAR US, JUDICIAL MEMBER 

    
ITA No.1864/Del/2020 
   Assessment Year: - 

Free Pathshala  
H.No.555, FF, Housing 
Board Colony, Sec-51, 
Gurgaon-122002 
PAN No.AAATF5723B   

Vs. CIT (E) 
Chandigarh 

(APPELLANT)  (RESPONDENT) 

 
Appellant  Sh. Ram Avtar Sharma, CA 

Sh. Bhupesh Aggarwal, CA 

Respondent  Sh. K.K. Mishra, Sr DR  

 
Date of hearing: 06/07/2023 
Date of Pronouncement: 06/07/2023 

 
ORDER 

PER PRADIP KUMAR KEDIA, AM: 

 

 This appeal by the assessee is preferred against the order of 

the CIT (Exemptions), Chandigarh dated 15.09.2020.  

 

2. At the very outset the authorized representative of the 

assessee moved application for withdrawal of appeal which is 

reproduced hereunder:- 
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3. In the wake of application for withdrawal of appeal, this 

appeal is dismissed as withdrawn.  

4. Decision announced in the open court on 06.07.2023  

 
  

         Sd/-         Sd/- 
(YOGESH KUMAR US)       (PRADIP KUMAR KEDIA)  
 JUDICIAL MEMBER      ACCOUNTANT MEMBER 
*NEHA, Sr. Private Secretary*  
Date:-   .07.2023 
Copy forwarded to: 
1. Appellant 
2. Respondent 
3. CIT 
4. CIT(Appeals) 
5. DR: ITAT            
                                     ASSISTANT REGISTRAR 

ITAT NEW DELHI 


